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ternational trade fairs and exhi-
bitions inside and outside India.

(c) Does not arise.

RaiLway LINE FROM SiLcHAR RAiL-
HEAD TO JIRI

3056. SHRI M. MEGHACHAN-
DRA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any proposal to
construcy a Railway line from Silchar
Rail-head to Jiri of Jiribam Sub-division
of Manipur; '

{b) whether the Manipur Government
and the public are desirous of the said
rail connection; and

(c) if so, ¢he decisions taken in the
matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a). No.

(b) Yes.

(c) Due to paucity of funds, this
proposal cannot be considered at present.

SURVEY OF RAILWAY LINE FROM
SupauL To PraTAPGANI (Binaw)

3057. SHRI GUNANAND THA-
KUR : Will the Minister of RAILWAYS
be pleased to stale :

{(a) whether a survey in regard to
Supaul-Pratapganj Railway line has been
undentaken by the North-Eastern Rail-
way;

(b) if so, the place upto which the
survey has been carried out;

(c) whether it is a fact that it is es-
sential to provide the Supaul-Pratapganij
Railway line from the view point of the
development of Bihar; and

(d) if so, the time by which the work
in regard 1o the said Railway line would
be undertaken and the reasons for the
delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). For the development of the area
the Railway line from Supaul ¢o Thur-
bhita has already been reserved recently.
Investigations for further restoration of
the railway line from Thurbhita w0
Bhantiahi, a distance of about 13 Kms..
are bking carried out. A final decision
on the restoration of the line upto Bha-
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ptiahi will be taken after the survey
report is received and examined by the
Railway Board, Due to the preseat
difficult ways and means position the
oruposal for restoration of the line upto
Pratapgan) is not likely to be taken up
for consideration in the near future,

12 HRs.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

REPORTED DISCONTENT AMONG EM-
PLOYEES OF ELECTRICITY UNDERTAKINGS
FOLLOWING GOVERNMENT'S DECISION
TO AMEND WAGE BOARD RECOMMENDA-

TIONS :

W 770 wTe Wi (9AT) :
w2, ¥ wfaevadrm S weed &
faeafafes faor %t o 2w, T
a1 gTATE HAY w1 eaw faemam g
WX gETT FvE fF 97 57 A A
TF qHIET 3 —

“gAfr A Fr e afra famif

F wRsdrT FT O ST I3

FavaT i fqe7a F oo W A

frar Ivwdl T FAiAfEl d9R

g

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
The Government by its Resolution dated
20th June, 1968 accepted the recom-
mendations of the Central Wage Board
for Electricity Undertakings subject to
the modifications/clarifications with re-
gard to:

(1) the date of applicability of
recommendations of the
Board;

the non-applicability of the re-
commendations to Government's
Depantmental Undertakings:

adjustments to be made against
interim relief recommended by
the Wage Board in cases any
relief has been given to the cm-
ployees after the constitution of
the Wage Board, whether with
or without retrospective effect,
but sabject to the conditions

the
Wage

(2)

(3)
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that it will not apply to increases
in wages/pay due to grant of
annual increments, promotions
and transfers from one place to
another.

So far as the date of applicability is
concerned, after a careful consideration
of this recommendation it was felt that
payment of interim relief rctrospectively
from 1st January, 1967, as recommend-
ed by the Wage Board, might adversely
affect the finances of the Electricity in-
dustry and lead to an increase in the
electricity rates. It was, therefore,
decided that the recommendations should
bave retrospective effect only from the
1si July, 1967.

Apart from this modification it was
decided to clarify that the recommenda-
tions shall not apply to electricity under-
takings run as Governmental Under-
takings, The service conditions and pay
scales of Government employees are
regulated by departmental orders and
any changes in their emoluments and
ethcr conditions of service are the sub-
ject matter of separate enquiries by
Pay Commissions/Committees etc. 1
may point out that so far 14 Wage
Boards have submitted their final re-
commendations and six others have
made -ioterim recommendations, None
@f these are, however, applicable to
Government servants as such, It may
also be clarified that the apprehension
in the minds of the workers that this
modification will exclude employees of
State Electricity Boards is not correct.
This modification applies only to those
undertakings which are run by Govern-
ment as Departmental undertakings,

The Board has itself recommended
that interim relief in one or more in-
stalments which the employees may
have been given with effect from 28th
May 1966 or any date subsequent to
28th May. 1966 but earlier than 1st Sep-
tember, 1967, should be adjusted in the
total emoluments as recommended by
the Board. It has been clarified in the
Government Resolution that where any
relief has been given by way of in-
creases in dearness allowance and/or
emoluments after the constitution of the
Wage Board, whether with or without
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retrospective effect such relief could be
allowed for adjustment against the
interim relief recommended by the
Wage Board but that such adjustment
will not apply to increases in wages/
pay due to grant of annual increments,
promotions and transfers from one
place to another. It was brought to our
notice that some State Electricity Boards
had issued orders after the 28th May,
1966 i.e. the date of the constitution of
the Wage Board for increases in the
emoluments of their employees and
that in some cases these orders had
retrospective effect from a date earlier
than the date of the Board's appoint-
ment.
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I appreciate the viewpoint expressed
in certain quarters that unanimous
recommendations of the Board should
be accepted by Government without
any modifications. The House will,
however, agree that the Government has
to take into agcount the over all effect
of the recommendations on the coun-
try’s economy and has to ensure that
the implementation of the recommenda-
tions does not impose an unduly heavy
burden on the industry and the con-
sumers, especially in this case. It will
thus be seen that in the present case
exoep-tthechamotdltedthenppli

cation retrospectively of the Wage
Board's recommendations, the other two
changes are by way of clarification.

ﬁmouoﬂlﬂ‘:mﬁ
7 ¥ v Ay wAwrfEy ¥ ol
AW A TAT I TN F KY A AT
ag seafor fawifor am & 1 s wrew
¥ oa<E & a8 Faemar o7 @ § fr oo
wfgfadt A wew & & fenddw
TR A E T 9T 37 fawfe A
AET FT AGAT | FAL UTHA FY GF TAT
3 fr o7 & aYE a a1 A oAffad
are & sg=fort #1 a7 FAengn T
g1 79 ITHT AYE 7 qiw aar A AW,
fe wa qeak foor &= @Y awT T
g wafag afrzw gk A xo
A T AEY #) T A A #
faerfot am & a7 3% a7 T



605  Discontent among

{5t g@o Two Sft]
an @ ¢ 5 guer foudde & afcg
Yewifemrom ¢ g fad 78 qw @
|y A )

a0 T ag s ot 2z oxfagfadt
TEw & guifes I wm@wmE
fec At waez w9z & fog o wfe-
9 A% §iaw Q¥ FER T §
T I 9 A o o &, R g A
A wgr T g fF qu aedz wde g
 fad quer 3w NF *r fawrfoni
* rrow ot foamg faest  =fed
g I fAad 139 a<g ¥ 9 A
Fafa & g 7 WY 39 afaw
ferrd Sad & g 39 fyaw T
W ¢ vEmw Wi e
Id  wH=fEl &y g fawifo
FTHEST AGF BT F HAT AERT A
g 6 qBw @Y 9 g wawwE fw
fear s ®v T S g
T, o5% A e SR qE g 7
g0 aa ag fr o= feaw A ww-
TH R maAAe A A ¥ @
e fearmn s a3 1 1 @y
fawrfod  gafree € 3vd  #rf
AadIer AET FY A IR AT qR
AR ANE AT @ § | FTOT U TAeTdT
arar & i zRAY ST T g o S
a9 A FrACE F AT AT F oy marg
q1ar g1 M gHAT F AT 91 far
9T IR qreAraAE v fagr wan
TE ATAY A1 AT TARY A FC gATO
7% sz & fF gw ¥9 A A
& 9 T 7w & Ik fam e
FOM AT Iq & wqaa@h dfFq
TR A FT AT FAE AT A
THAE FEr & | § AT ARATE
fs v ¥w qifedy & SaF smow
Far &5 FRier F & & ATy
I Eg AN 7 FAFA AT AwETET
fed 7% ar gw drEa Ay &7
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SHRI HATHI : The Hon. member
has asked two or three questions, I
very well understand the apprehensioa
in the mind of the workers that those
who are employees of State Electricity
Boards but are governed by the con-
duct rules of the Government are not
strictly government servants and the
wage board recommendations should
apply to them. I have already said that
the wage board recommendations will
apply to all the employees of the State
Electricity Boards. There are only two
States wherc there are np State Elec-
tricity Boards—Jammu and Kashmir
and Nagaland and Union Territories.
This modification applies only to those
undertakings which are run by Govern-
ment as departmental undertakings. This
will not affect those employees of
State Electricity Boards who merely for
the sake of rules are governed by that.

Secondly, it has been said that
the unanimous recommendations should
be accepted. I appreciate it. Here

therc may be unanimity and both the
workers and employers have agreed.
But they also know that this will lead to
increase in the rate of elecricity, Both
have said that the State Governments
should be requested to allow the boards
to adjust the rate accordingly. That
means, retrospectively the rate of elec-
tricity should be raised. That is also a
unanimous recommendation. It will
mean the poor consumers including the
farmers will be affected retrospectively.
Therefore, we have to consider that as-
pect.

Thirdly, this industry is different from
other industries, Here the rates have got
to be so adjusted that they can get only
a reasonable return, which is 2 per cent.
more than the current bank rate, ie. 7
per cent.. This is not an industry where,
they can make unreasonable profit. In
the case of private industry, they have
to adjust their profits in such a way that
it is just 2 per cent above the bank rate.
In the case of others which are State
Electricity Boards, the question does not,
arise.

SHRI S, M. BANERJEE (Kanpur):
On a previous occasion in this House
—1I would like to remind hon. menibers
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—when the bank award was amended by
Government, the great labour leader,
M. V. V. Giri resigned on that issue.
Here the hon. minister who is a party
to the modification is defending it.

SHRI GEORGE FERNANDES
(Bombay South): If you resign, you will
be the next Vice-President !

SHRI S. M. BANERJEE: I want to
know whether it is a fact that in the

Jammu and Kashmir will not get any-
thing. [Electricity workers of hydel
projects under irrigation and power
will not get anything. 30,000 workers
of Andhra Pradesh will not get any-
In Kanpur and some other

in UP where they have got
benefit on 1st April 1965, they
will hardly get Rs. 2 or Rs. 3.75 per
cent of the workers in the electricity
undertakings will not derive any benefit
three amendments are accept-

I would ask him, why was this
amended without making any reference

this calling attention notice and this
statement has come. Otherwise, the
country would not have known that
unilaterally and shamelessly this has
been modified by the Government. I

he is going to wait for a general
strike by the electricity workers and
lastly, whether he will resign on this
issue,

SHRI HATHI : There is no question
of resigning on this issue; when the
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deputation of the electricity workers
met me—in fact Mr. Banerjee was to
come along with them—on the £t
point, i.e. retrospective effect, I have
been able to convince them and they
were not pressing that.

SHRI S. M. BANERJEE : They were
never convinced. They said, if the
Government did not modify the recom-
mendations and if the retrospective
effect was the only thing which Gov-
ernment wanted. they would consider it.
They should not be misquoted.
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SHRI HATHI: 1 think | have beea
able to convince them. If Mr. Baner-
jee had come, I would have been able
to convince him also. I have already
said that although they are unanimous
recommendations, the effeat would be
that the rates of electricity would have
to be increased retrospectively. We have
to take that into consideration. Second-
ly, he asked why did the Government
change the recommendation withouat
consulting Parliament. That is never
the practice. The practice is that the
Government considers the recommenda-
tions of the Wage Board and whatever
decisions it takes, they are laid on the
Table of the House. In this case,
Government’s decision has been laid on
the Table. ’

SHRI S. M. BANERJEE: My ques-
tion was....

MR. SPEAKER: It is so long. We
do not know where it begins and
where it ends.

SHRI S. M, BANERJEE : I know that
supplementaries should not be more
than 150 words under the rules. Sir,
this is the interim recommendation, not
the complete recommendation, This
interim recommendation has been modi-
fied by the Government without any
consultation with the employees. Why
has it been modified without reference
to Parliament? If he takes the view
that this was not a statutory board,
that is a diffcront matier. But why were
the employees not consulted about the
modification? Is it a fact that the
workers of Nagaland. Himachal Pra-
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-§Shri S. M. Banerjee]

deali, Jammu and Kashmir and Andhra

will be completely deprived of the
Benefit?

SHRI HATHI: 1 have given the
reason why this recommendation was
madified although it was unanimous.
As 1 said, the boards have to get the
money from the consumers to pay the
workers. The interests of the poor
consumers also have to be looked into.
Secondly, he has said that half of the
workers will be deprived. I have asked
them to let me know the position. It
would not be half. Their main con-
teation was that UP electricity workers
would be debarred because they are
poverned by the government depart-
mental rules, 1 have clarified that
merely because they are governed by
the government rules it cannot be said

that it will not apply to them. In
Jammu and Kashmir and Nagaland
there is mo electricity board at all

Fhey are run as government depart-
ments. So, they are governed by the
Py Commission or Committee, what-

ewer is appointed and the Governmeni
rules.

sitwg fomg (X)) : onemer g,
K gt W@ A gy FAN MEFAT §
fr gfeam Fax wima F T F T
w WM ey A AfT @ g, @I
¥ afdt ofeda sm g =
wEATH H AT AT@T T AR OB @I
% | TG Al TERT AwEE —

“l appreciate the viewpoint ex-
pressed in certain quarters that

. unabnimous recommendations of

the board should be accepted by
government without any meodifica-
tion.”

'R s s e g ?
.ggin zfegm Sav 7w & wmA
w1 e oY I A% & weaR Raw
£, oW A qiAm Am e
IAR K FTA AF TLA | A
WCRIT  AERT AN BHY 7 aadte
®&  IFF! AN wTAT AR 2,
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A I dqr woar wfad, afex
Fat 7w g 7 AraEwd
& 371 @12 #r famfor agna arft
CINE C il o MR R O
TN FTH OF qTATT IET TARY
A w7 77 F, afrw s A
TE A | Fw WA FEr 47 fF
AT & 9397 7w afamw mand
faax ot amR-taa @ fadss
atfs &, 7397 gfeww fav arew &
faare grar Tz o T« meefa
Ffaar zawr o i fam st nfi &)
AT WO FTE F TH AT FT A8
EEIEREARECIEC I e S E Tk i
1 FATT FATR FE 21 Tfed
w7 g wr Afaw g Fogwge
qalt, A1 gq e fag, 7 oo faw
T qr fv gfeeEt & st wae
Fegw e & fad d= g
FazTq frarsmd ) 2 fam At ags
Fqm I ST qd agicw &
¥ Araw frg wY A frar B
99 g+ sfead ¥aT wET § @waT
faarr 7 g aqas a® 7 7 4@d )
¥ ag srrm A g e 9 g
F AR A ggEw g fE awam
¥ agmr ax frofg & qrafish ¥
arq ar frar anam, sEeEa faefe
® quaar ary s dcgfemm
AT siwg wr gafr & e ww
gl arE TITANA AD @A
argm, qr-fec T a9 (vFEEe)
fasr F s eaeY W w1t iy 7!
Hdl "REY YHATC H AR WA %
fr qar gfem v Fiww F @Ay
F g @y Aifs § wrf gfaandn
- qfeaa cmn% I §F, A1 &g TEAY
U 5 =, fer =o€ gl st'r't
TEFT 9T GAATEAT |

SHRI HATHI : So far as the unani-
mous recommendations of the. wage
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boards are concerned, generally they are
being accepted. But we have to take an
overall view of the situation. Ultimately
whether it should be accepted or not it
is for the Government to decide. Gene-
rally, they are accepted. The conven-
tion is whenever a labour legislation is
to be brought forward, we discuss it in
the Indian Labour Conference. This
was not strictly relating 1o labour.

W wy fema . §4 wEmEw gEE
ifers =7 Fiwim 7 & W@ A

FE O A T TEer § afi g

MR. SPEAKER : The Banking Com-
panies Bill is different.

st "y fewad ;& =rear g fF wa
WERT F1 ATF ¥ GF-A1%  SHIAETH
A TEE A | I ARG &3 F |
ag sfeam AT FHEW & A |
HT 9 F1 g A fear & 1 HaT
AT ATE-ATE FA9 & | g df60
a9 (THeHz) faw § & 8% gy
T #1 fAFead | fe & S am
LIS QU

MR, SPEAKER :

o, foa aroow (aefr) o oswaw
WEIRW, ¥ HaEdr &1 SH
" a%e A &gt ¢ v famerd
Y e faarsmg | w&voAgt QU ErE
FEAT Fore qar 2 7

MR. SPEAKER : No, he cannot put
a question. The other things he can

leave to me.

That is different.

SHR1 INDRAJIT GUPTA (Ali-
pore) : | am very sorry to find my good
friend, Shri Hathi, shedding crocodile
tears for the consumer in order to de-
prive workers of their dues. May I re-
mind him that in the case of previous
wage boards, in the coal industry. and
iron and steel industry, when the boards
made  unanimous recommendations
which would have necessarily led to a
Tise in prices of steel and coal, for
which the consumers would have to
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pay, this government saw to it that while
the recommended wages were given to
the workers, simultaneously, they allow-
ed the price of coal and steel to be rais-
ed. But, in this case, because the elec-
tricity rates would have to be raised, he
says the workers arc to be deprived of
the recommended wages. What kind of
principle are they going to follow, I
would like to know. Secondly, this wage
board took two years or more, 1 think,
to make cven an intcrim recommenda-
tion, which is a very unusual thing. May
I know from him whether or not the
members of this wage board included all
interests concerned, including those who
arc representing the owners' side or em-
ployers’ side of these undertakings ?
And, am I to take it that though they
deliberated for two years they were not
able to understand that these unanimous
recommendations might have an adverse
cffect on industry and only Shri Hathi
has the wisdom to understand it subse-
quently 7 Are we to take it that the
members of the wage board were igno-
rant and never understood anything al-
though they included the owners .of
these undertakings? How is this?
Thirdly and lastly, docs he realise what
the government has done now—because,
it is not a question of “generally all
unanimous recommendations are accept-
ed"; they have always been accepted;
he cannot give even a single instance
where it is not so—the present action of
the government would prejudice the
future of all wage boards hereafter and
no self-respecting person would be will-
ing to serve on a wago board either as
Chairman or member because even um-
animous recommendations of such &
hoard are tampered with by the govern-
ment? Does he realise that?

612

SHRI D, C, SHARMA (Gurdaspur):
No.

SHRI HATHI : So Yar as the coal
wage board is concerned, we had chang-
ed the date of implementation. So far
as the coal prices are concerned, the
employers wanted the price of coal to
be raised but it was not raised. Omnly
coal was de-controlled. So, there was
no question of government raising the
price.
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SHRI INDRAJIT GUPTA: What
about the retention price of steel ? Also,
what about my other question 7

SHRI HATHI : Which one ?

SHRI INDRAJIT GUPTA: The
wage board including a representative of
the employers.

SHRI HATHI : It did include repre-
sentatives of employers. My reply to
that point was that both agreed that this
should be increased. But the employ-
ers wanted that they should be allowed
to increasce the rate of electricity so that
they will have nothing to lose.

SHRI INDRAJIT GUPTA: What
will bappen to the future of wage
boards ?

SHRI HATHI : That is for Sub-Com-
mittec to decide.

MR. SPEAKER : He cannot answer
for the future.

SHRI 'INDRAJIT GUPTA : All the
conventions have been broken.

& WA FRATY : AeAW ALY,
A G AT AT F AT FT AT
w5 ol A el A1 geaw ==
¢\ FEt ggtaETe sdamfy ®
T gU HHA FT TH IT F EAATE,
Tq W AT ¥ g T@EET Y
FZATH & WIWA W gF HIAT I
wgVE X, THET WX § ATET A
aEfed F7AT IME g | Wl WERY
aait w1 Fgw fawn @, 9ER IR
fraft w-amfrar & € A& F
nF IIEH AAT E | 9EA TH 9T AT
R E —

“The interim relief recommended
from 1st January 1967 might have
adversely affected the finances of
the electricity industry and let to
an increase in the electricity rates.
It was, therefore, decided that the
recommendations should have re-
trogpective effect only from the 1st
July 1967."
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T 9. WA & o foiw faan
wgm, & gafefer ssefem &
o feaifaw farr wrdw, v feer
S fegam & augR qdr o
THEA F AT M &K A T @
g1 &WE gra g A I A Aw
# ATE FTX W AW F QG E,
T AW ¥ WA STER AT FIRET
# 9FT FIQ &\ F AZ AT ATRAT
FfF ot oo e ¥ aw A
wfaen &1 ¥ A g IoTAT &, A
IRET AT 497 @A go FAT AgRA
T $ay q gafawr 10 WK 3w
gy # gafegfadr wawfai &
gfgfafedt & amdm @ 1 v
fooft Tl Twqr & gaETd F AW
art, wifefed swwfal & aw
A e T (wieEe) faw s
36Tc o ® 3fer ¥ @A gU 9«
WAl AgRT WAgT Afa w1 oawe |
i A foeger swmwd wfem gq §,
qt FqT A FETT F AOAT GRS
qw Fa ?
SHRI HATHI :
that.

MR. SPEAKER : He is not prepared
to resign. You wanted his resignation.
I do not think he will obliga you.

st A FATE : FEAr wERT
WA &T a7 F4q1F T 6 AT T AqTAT
Aifs #1 agem Wlr Ffar &
stafafugi & arae =5 |

SHRI S. M. BANERJEE: It is not
a question; it is a suggesdon for action.
Let him say whether he will consider it
or not,

SHRI S. A. DANGE (Bombay Cen-
tral South) : The suggestion is that he
may couvene a tripartite conference on
the electricity question and settle it

SHRI MADHU LIMAYE: And
Banking laws.

SHR1 HATHI :
gestion ?

I have replied to

What was the sug-
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W WMy HWRAW : Ty TFEE,
W F7Ed fe® #1 @1 gAC §
i i & sfafrf
Y q T 77 T A wEe w1 e
¥ fora s ®1€ Faw IO T 7
s5omd: ;A7 AR qATET 4T ®)T
7g oW faer @ 9 &7 T e
A AT AT 9RAT TF WA & fE ST
TANRZ FEEE w09 § AT F § IET
Ay A EF, 9 & e & | TR
w5 wF A9 § Wi A% w e

FEd 7 |
that one third of the workers will not be
covered, | have asked them to let me
have the figures,. Who are the one-
third ?

SHRIL S. A. DANGE : He had called
a tripattite on the Coal Wage Board
recommendations. Why does he not do
it in this case ? (Imterruptions).

SHRI HATHI: After we get the
facts.

MR. SPEAKER : Papers to be laid
on the Table.

s vy fowg : FoF w9 ¥ gET™
AT g | g "R, I JFHET-
JE FEaT Iy g, qWATT § U 2
fe srawh arf 7 seiwr faar g
A wyAl, gETEt &1 A gan 7 oa
g T § @ § Sraw
art 7 :

MR. SPEAKER : Not now. It is not
proper to raise it like this,

12.31 Hrs.

PAPERS LAID ON THE TABLE
RePORT ETC, UNDER TARIFF COMMISSION
AcT, 1951

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : I
beg to lay on the Table—

(1) A copy each of the following

papers under sub-section (2) of
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section 16 of the Turiff Commis-

sion Act, 1951 :—

(i) Report (1967) of the Tariff
Commission on the Fixation
of Prices of Agriculturat
Tractors.

Government Resolution No.
5/44/67/AEI 11, dated the
3rd June, 1968,

Statement showing reasons
why the documents mention-
ed at (i) and (ii)) above
could not be laid on the
Table within the period
prescribed in the said sec-
tion. [Placed in Library. See
No. LT-1629/68].

A copy of Notification No. S.0.
1955, published in Gazette of
India dated the 3rd June,
1968 issucd under clause 4 of the
Tractors (Price Control) Order,
1967. [Placed in Library. See
No. LT-1629/68].

(ii)

(i)

2

—

NOTIFICATIONS UNDER EXPORT (QUALITY
CONTROL AND INSPECTION) AcCT

THE MINISTER OF COMMERCE
(SHRL DINESH SINGH) : 1 tbeg to
lay on the Table a copy each of the fol-
lowing Notifications under sub-section
(3) of section 17 of the Export (Quality
Control and Inspection) Act, 1963 :—

(1) The Export of De-oiled Rice

Bran (Quality Control and Ins-
pection) Amendment Rules,
1968, published in Notification
No. S.0. 2537 in Gazette of
India, dated the 12th July, 1968
(Hindi and English versions).
of Frog legs (Ins-
pection) Amendment  Rules,
1968, published in Notification
No. S.0. 2609 in Gazette of
India, dated the 18th July, 1968
{Hindi and English versions).

The Export of P.V.C. Leather
Cloth (Inspection) Amendment
Rules, 1968, published in Notifi-
cation No. S.0. 2619 in Gazette
of India, dated the 24th July,
1968 (Hindi and English ver-
sions). [Placed in Library.
See No. LT-1630/68).

(2) The Export

3)



